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Oat 8 	t Order:  Uydarahad Nint Employees Union, 
Regd. NoS2129,.gop. by its 
General Secatary. 

 T.Rajender Kumar 
 5.Ramachandra Rao 
 O.Gopala Krishna 
 E.Rarnacharider 
 M.R.Baig 	 N 
 R.P..nand 

Be T.Ohanaih 
 Abdul Lati? 

 (I.S.Susheel Rao 
 K.3.Ravjrjdar Rao 
 .Janardhan A80  
 J.P.Rruesh 

..Applicants. 

And 

/ 

1. The General Manager, 
India Gout. 	(lint, 
Hyderabad 	-4. 

. .Resp ondent. 

Cou4nsel. for the Applicants 
	Mr.A.BhaSkara Ctttary 

Counsel for the Respondents 
	flr.N.U.RaQhaVa Reddy, Addl.G3C. 

CORAM: 

THE NON' BLE SHRI A.B.GORTHI 	: 	MEMBER (A) 
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.iO.A.NQ.1141/92 	 Date of Order: f4.95 

X 	As per Hon'ble Shri A.B.Gorthi, Mémber(Admfl.) i 

I,. 
In this OA filed by Hyderabad Mint Employees Union 

and?a  fe4 other employees woèking in India Government Mint 

Hyderabad.the . relief claimed is for a direction to the respon- 

dents to pay them washing allowance of 

2. 	The respondents in their counter affidavit have stated 

of 
that the applicants bane provided with uniforms at the rate  

2 pairs per annum as a proetive clothing to meet the statutory 

requirement as laid down in the pactories Act 1984. Their 

contention however is that a the applicaflts!Were being supplied 

with one bar soap per month and hencek not entitled to washing 

allowance. 

3. 	
it is seen that the work men of the. India Government 

Mint represented by Tankasal icartnikh sangh approached the 

High Court of Andhra praesh and obtained relief in W.A.No. 

approached the 
167/83. Agqived by the same the department  

:(Ci) NO.12686/88. Final orders on 
Supreme Court in S.L.P.  

the S.L.P. are yet to be passed by the Supreme Court. 

4. 	
As the issue is receiving attention of the APØX Court, 

this OA is being disposed of, after ifearinc learned counsel for
,  

both the parties, witha direction to thç respondents to extend 

the beneff€tr the jucigeiflent of the Supreme Court in S.L.P. 

(Civil) No.12686/88 when received, to the applicatts in this OA 

ordered cording1Y without any order as to 
also. The O.A. is  

costs. 

(A.. R.GORT 
Member (Admn.) 

Dató of Order: 3rd Aril,1995 

(Dictated in Open Coutht) 
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Copy to: 	
/ 
I. 

The General Manager, 

Sr 

India Govt. flint, 
Hyderabad. 

One copy to 
1-8-44/Rj1 First Floor, HoEëFCuiLab,an—' 
Chikkadapallj Hyderabad. 

One copy to Mr.N.v.Raghava Reddy, Addl.CGSc,c4T,Hyderabad 

One copy to Library,CAT,RYderabad 
One Spare copy; 
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